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HON'BLE RAJAN ROY, J.
HON'BLE ABDHESH KUMAR CHAUDHARY, J.

1. Heard.

2. After hearing the parties and perusing the record, what comes out, is
that there is no change in the kotedar i.e the person who runs the fair-
price-shop, only location of the fair-price-shop has been changed. Now,
the essential items are to be distributed to the public at large from the
modern fair-price-shop constructed by the village pradhan in terms of
government policy.

3. The petitioners belong to the same village. As far as their rights to
receive the essentiadl commodities are concerned, the same remain
unaffected. So far as the alegation regarding violation of some
government order is concerned, the petitioners may approach the higher
authority, if it is so, but there is no reason to proceed any further in the
matter in a public interest litigation petition, especially as the petitioners
before us have not been able to substantiate the alegation to our
satisfaction so as to exercise our extra-ordinary jurisdiction under Article
226 of the Constitution of India.

4. Disposed of.

(Abdhesh Kumar Chaudhary,J.) (Rajan Roy,J.)
January 6, 2026
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